FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VINILOK SOLUTIONS PRIVATE

LIMITED
RELEVANT PARTICULARS
!%‘ Name of corporate debtor ' VINILOK SOLUTIONS PRIVATE
LIMITED £
2. | Date of incorporation of corporate debtor 215T February 2012 :
3. | Authority under which corporate debtor is | ROC Kolkata
incorporated / re gistered ’ :
4. | Corporate Identity Number of Corporate Debtor U74999WB2012PTC174552
5. | Address of the registered office and principal | Vinilok Solutions Private Limited M
| ' office (if any) of corporate debtor C/o Twenty One Century Studio
Facility Private Limited, 5th Floor
Acropolis Mall, 1858/1, Rajdanga
Main Road, Sector 1, East Kolkata }‘
Township, EK. T, Kolkata, Kolkata, i
) West Bengal, India, 700107
Insolvency commencement date in respect of | 13th September 2024- Date of Hon’ble
corporate debtor NCLT Order
Estimated date of closure of insolvency resolution | 11th March 2025 5
rocess B i
Name and registration number of the insolvency | Mrs. Chaya Gupta &
| professional  acting as  interim resolution | Registration No. IBBI/TPA-002/N
rofessional by o2 00984 /2020-2021/13133 £
Address and e-mail of the interim resolution | 'Address: 1, Bima Nagar, 202, Almas
professional, as registered with the Board Dreams Apartment, Near Anand Q
Bazaar, Indore - 452018, MP
E- Mail: guptachayacs@email.com ?’
Address and e-mail to be used for correspondence | Address: 911, Apollo Premier, Near “
with the interim resolution professional Vijay Nagar Square, Indore - 45201 0, %
M.P.
E- Mail: i
cirpviniloksolutions@gmaﬂ.com .
Ei Last date for submission of claims 27th September 2024 (Being 14 days |
o from the date of receipt of order) :
| 12. | Classes of creditors, if any, under clause (b) of sub- NA
section (6A) of section 21, ascertained by the
interim resoluti on professional
Names of Insolvency Professionals identified to |’ NA
act as Authorized Representative of creditors in a
| class (Three nanies for each class)
| 14, (a) Relevant Forms and Web link:
(b) Details of authorized representatives https://ibbi.gov.in/en/home/downloads
(b) Not Applicable

are avaiml.a)bﬁ at:
7

(1P REGD NO.
1BBI/IPA-002/
IP-NOO984/
2020-2021/
13133)




Notice is hereby given that the National Company Law Tribunal, Kolkata Bench has
ordered the commencement of a corporate insolvency resolution process of the

VINILOK SOLUTIONS PRIVATE LIMITED on.1 3.09.2024.

The creditors of VINILOK SOLUTIONS PRIVATE ILIMITED, are hereby called upon
to submit their claims with proof on or before 27.09.2024 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic
means.

A financial creditor belonging to a class(Not Applicable), as listed against the entry
No. 12, shall indicate its choice of authorized representative from among the three
insolvency professionals listed against entry No.13 to act as authorised representative
of the class [Not Applicable] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

(1P REGD NO
18BI/IPA-002/
iP-NO098B4/
2020-2021/
13133)

VINILOK SOLUTION PRIVATE LIMITED
Registration No. [BB I/IPA-002/N 00984 /2020-2021/13133
AFA Valid till 30t June 2025

Date: 16.09.2024
Place: Indore
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FOR THE ATTENTION OF THE CREDITORS OF

VINILOK SOLUTIONS PRIVATE LIMITED

I RELEVANT PARTICULARS

1, [Merre of comorate debior
| 2 |Dafe of Incorpoention of corporste debior | 2157 Februany 3012
|5, | Authorfy under which comporate debtor | ROC Kolkata
|5 trcorpoveied / regshaned
o |Comarate identity ko lreited Usbdry | TESSWERH OPTCTMEED
{identification ko, of comaate detstor |
£, |Aodress of the edstemnd offica and vinkiok Sobrtions Privaie Limted Gio Teenty One
iprncpal office (if amy) of comorts | Cantury Studio Faciity Praate Limited, Sth Feor
|cheficy demopoks Mall, 185871, Radanga Main Road,
Sactar 1. East Molenia Towrshin, EK. T, Kolatba
L e | Wt Bergl i, TOOMOT
i |NSehensy comemenoement G n 15 Sepember 2000 Dale of Horhie NELT O
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| ramespancence with e imenrm | S, Irclone < 452010, MLP
|respiution profissionss | E Mt il tiorsi@ygraileom
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Malice is hereby gréen thal the Natienal Company Liw Tribunal, Belkata Bench has orterad
the commencament of & corporate insolventy ressdulion process of the VINILOK
SOLUTIONS PRIVATE LIMITED on 13.09,2024,

The crediors of VINILOK SOLUTIGNS PRIVATE LIMITED. are heraly called upon to submit
thier claims wsth prood o or before 27082024 1o the Interim resolutlon grofessional gt the
address mentionsd against entry Mo 10

Ther finan caal credities Shall subrmil their claims with prool by elect rened means anly. Al odkhéar
craditnrs may submi tha claims with peoof in parson, by post or by electronic means,

A Binancial craditor bedonging to 8 class| kot Applicabie), a5 listed against the entry Mo, 13,
ghall indicate its chalce of aithonzad reprasentative from among the three Insalvancy
professisnals listed agairrat EI"I'CI':.' Mo LE o act s authorised !"E|.'IrE"EE'I'|tﬂ'|I'|'E of thaclass | IS0
Applicabla]in Form Ch.

Submission of false or misleading proofs of claim shall attract penalties.

Thanks & Regarnds

Sl /-

CHAYA GUFTA

Interim Rasolubion Professional

VINILOK SOLUTIONS PRIVATE LIMITED

Registration No. IBE/IPA-002/N 00984 /2020-2021,/13133
AFA Valld il 30th June 2025

Date: 16.09.2024

Place: Indare

GREEN POWER SUGARS LIMITED
CiN: UM5421PN2006PLCOE2 248
Regd. Off.; Gai No, 958, 960, 561, AP, Hingengeon BK,
Taluka Kagegaon Sangl- 415305, Contact No.: 029161-286333 | 286555
Email Id: gpsI5hS@gmail.com { gpsffindgmail com VWebsite: waw greenpowersugars. com

NOTICE OF EXTRA-ODRINARY GENERAL MEETING AND
REMOTE E-VOTING INFORMATION

Maotica is hereby given that the Exira-ordinary General Meeting (EOGM) of Green
Power Sugars Limited {“the Company”) will be held on Wednesday, the 09" day
of October, 2024 at 11:30 a.m. alils Registered Office al Gat No. 959, 960, 961,
AJP. Hingangaon BK, Taluka Kadegaon Sangli - 415305, to transacl the
business, as set outin the MNotice convening the EQGM.

The copy of the Notice of the EOGM and istruction for remote e-voling, along
with atiendance slip, proxy form have been sent to all the Members at their
address registered with the Company, in the permitted mode.

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with
Rule 20 of the Companies (Management and Administration) Rules, 2014, and
any oiher Rules made thereunder, along with Secretarial Standard-2 {55-2) on
"General Meeting”, issued by the Council of the Insfitute of Company Secrelaries
of Indéa (including any statutory modification(s) or re-enactment thereaf for the
time being in force), the Company is pleased to provide to its Members the facility
to cast their voles by edectronic means on all resolutions sat forth in the notice
convening the EOGM, The Members may cast their votes using an e-voling
system from a place other than the venue of the Meeting (remote e-voling). The
Company has engaged National Securities Depository Limited (NS0L) to provide
remote e-voting faciity. The details of remote e-vaoling facility pursuant (o the
provisions of the Companies Act, 2013 and Rules made thereunder are;

1. Date of completion of dispatch of Notice of EQOGM: 17° September, 2024

2. The remole e-voting period will commence on Sunday, 06" Octaber, 2024 al
8.005.m.

3. The remate e-voting perdod wil end on Tuesday, 08" Oclaber, 2024 at
5.00p.m.

4. The remole e-voling shall not be allowed bevond 5.00 p.m. on 08" Oclober,
2024,

5. Cut off day as on which the night of voting of the Members shall be reckoned:
Thursday, 03" Oclober, 2024.

6. Please note thal a Member whose name is recorded in the Registar of
Members ar in the Register of Bengficial Owners, as on Thursday,
03" Oclober, 2024, only shall be entitled to avail the facility of remote e-voting
or voting at the EOGM through Polling / Ballot Paper, for resclutions set out in
the Notica.

7. Any person, who becomes Member of the Company afler dispatch of the
Motice of EOGM and holding shares as of the cut-off date i.e. Thursday,
03" October, 2024, may obtain the User 1D and Passwond for remoie e-voling
by sending a reguest at evating@nsdi,co.in or at gpsis55iEgmail.com

8. The facility of woling through Potling / Ballot Paper shall be made available at
the EQGM to the Members who have not casted their vole through remote e-
voting. Any members, who have not recefvad Polling / Ballot Papar may apply
to the Company and obtaina duplicate thereof

9. Members may parficipate in the EOGM even after casting their vote through
remate e-voting but shall not be allowed 1o vote again at the EQGM. Kindly
note that vele once casted cannot be modified,

10. In case of any queries, you may refer the Frequently Asked Questions (FAQSs)
for Members and remote e-voting user manual for Members available in the
download section of www.evating. nsdl.com or call on toll free no.. 1B00-1020-
950

A Member can opt for only one mede of vating |.e. either through remole e-voling
ar throwugh Polling [ Ballol Paper at the EQGM. If Member casts his / her voles by
both modes, then voling done through remote e-voling shall preval and the
Polling / Ballot Paper shall be treated as invalid. Please read the instruchons given
in the notes io the notice of the EQOGM carefully before vating electronically. Any
person who is not a member as on the cutoff date should freat this notice for
information purposa only.

The Company has appainted Mr. Vishwas Bokil, Pariner, Mis Bokil Punde &
Associates, Company Secretaries as the Scrutinizers fo scrulinize remate
e-voling process and voding at the EOGM in a fair and transparant manner

The notice of the EOGM shall be available on the NSDL website
https://www.evating.nsdl.com and an the Company's website
WWW reEnpowWersUgars.com

Members holding shares in physical form, whose email addresses are nol
registerad with the Company, may register their emad address, by providing Folio
Mao., Mame of shareholder, scanned copy of the share certificate {front and back),
PAN (self attested scanned copy of PAN card), AADHAR (seff attested scanned
copy af Aadhar Card) to the email address of the Company al
gpsl555@gmail.com.

A Member having query | grievance perlaiming to e-voling process can wrile to
Mr. Hanamantrao Shamrao Jadhav Chief Financial Officer, af the Registered
Office of the Company or contact him on TT45817111 or send email to
gpsi555@Egmail.com.

For Green Power Sugars Limited

Date: 16/082024 Sdi-
Place: Kadegaon, Sangli Ashok Anandarao Mulik
' Managing Director

DIN: 03421327

Pao - Shalgaon, Taluka- Kadegaon, Shalgaon, Sangh- 415304

Thiz adverlizement iz for informalion purposs only and does nof constiiude an offer oran imwialion or g recommendation fopurchase, fo | LAST DATE FORAPPLICATION
hald or sell the secunties. This is nof an annaurcement for the olfer document. ANl capitatized ferms used herem and nof defined herein | Tha jast date for subméssion of the duly filad in the Application Form or a pain paper Application ie Saptamber 27, 2024 [e.. lssue
shail have the Faafng assigned 1o firemy in the Letter of Offer dated Sepfomber 05; 2024 (“Letter of Offer” or "LOF") filed with BSE Closing Date. Our Board or any commitiee thereof may extend the said date {for such period as it may determing from time to time,
Limited "BSE"} and NSE Limted "NSE'). subjectin the lssue Penod nol exceading 30 days from the lssua Opening Date {inclusive ofthe Issus Opening Dale).
it the Application Form iz not submitied with an 058, sploaded with the Stock Exchanges and the Apphication Money s not blocked with

L the SC38, on or before the lsswe Closing Date or such dale as may be exlendad by our Board or any committes thereof, the invitation Lo
offer contained in the Letter of Offer shali be deemad to have been declined and car Board or any comenittes theraof shall ba at liberty to
dispose of the Equity Shares hereby offered, 85 setoutin *Terms of the Issue- Basis of Allolment” on page 172
Please note that on the Issee Closing Date, Applications through ASBA process will be uploadad undil 5.00 p.m. {Indian Standard Time}
orsuch extended time as permitted by the Slock Exchanges

Please ensure that the Application Form and necessary details are filled in. fn place of Application number, Investors can mention the
referance number of the e-mail recaived from Registrar infarming about their Rights Entilement or [ast sight digits of the demal account
Altarnatively, 0SB may mantion theirmlemal reference numberin place of application number.

ALLOTMENT OF THERIGHTS EQUITY SHARES IN DEMATERIALIZED FORM

PLEASE NOTE THAT THE RIGHTS EQUITY SHARES APPLIED FOR IN THE ISSUE CAN BE ALLOTTED OMNLY IN
DEMATERIALIZED FORMAND TO THE SAME DEPOSITORY ACCOUNT IN WHICH OUR EQUITY SHARES ARE HELD BY SUCH
INVESTOR ON THE RECORD DATE. FOR DETAILS, SEE "TERMS OF THE ISSUE- ALLOTMENT ADVICE OR REFUND/
UNBLOCKING OF ASBAACCOUNTS" ON PAGE 173,

FOR PROCEDURE OF APPLICATION BY SHAREHOLDERS WHO HAVE PURCHASED THE RIGHT ENTITLEMENT THROUGH
| ON MARKET RENUNCIATION/OFF MARKET RENUNCIATION, PLEASE REFER TO HEADING TITLED "MAKING OF AN
APPLICATION THROUGH THE ASBAPROCESS" ON PAGE 153 OF THE LETTER OF OFFER.

LISTING

Our Company will apply to BSE and NSE for final approval for the listing and trading of the Rights Equity Shares: subsaquant o thair
Allotment. Mo assurance can be given regarding the active or sustained frading in the Rights Equity Shares or the price &t which the
Rights Equity Shares offerad under the Issue will rade after the listing theesaf.

ORIENTAL TRIMEX LIMITED

Oriental Trimex Limited (the “Company” or the “lssuer”) was originally Incorporated as “Crental Trirmex Private Limiled” under the
provisions of the Gompanies Act, 1956, vide certificate of inconporation issued on Aped 22, 15596, by the Registrar of Companies, Delhi &
Haryana, Thereafter, the name of our Company was changed from “Driental Trimex Private Limited” to *Oriental Trimex Limided” and a
fresh certificate of incorporation consequent upon change of name was isswed by the Registrar of Companies, Dalhi & Haryana on
February 06, 2001,

Corporate ldentity Number: L748990L1996PLC078339
Registered & Corporate Office: 26/25 Bazar Marg. Ofd Rajinder Nagar, Mew Dafhi, 110060 Indsa;
Telephone; 011-45043612, 98100 16951;
Contact Person: Mrs. Purva Mirajkar, Company Secretary and Compliance Officer
Email: infoi@orientaltrimes.com, Website: www.odentalirimex_com

OUR PROMOTERS: MR. RAJESH KUMAR PUNIA, MES. SAVITA PUNIA, MR. SUNIL KUMAR

M5 ORIENTAL BUILDMAT EXPORTS PRIVATE LIMITED AND M5 ORIENTAL TILES LIMITED

ISSUE OF UP TD 4,41,04,353 (FOUR CRORE FOURTY OME LAKHS FOUR THOUSAND THREE HUNDRED AND FIFTY-NINE |
ONLY) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF R5. 10 EACH (“RIGHTS EQUITY SHARES") OF OUR COMPANY
FOR CASHAT A PRICE OF RS. 11 EACH PER RIGHTS EQUITY SHARE ("ISSUE PRICE™) FOR AN AGGREGATE AMOUNT UP TO
RS T4B51.4BLAKHS * ONARIGHTS BASIS TO THE EXISTING EQUITY SHAREHOLDERS OF OUR COMPANY [N THE RATIOOF
3 (THREE) RIGHTS EQUITY SHARES FOR EVERY 2 (TWO) FULLY PAID-UP EQUITY SHARES HELD BY THE EXISTING EQuiTy | DISCLAIMER CLAUSE OF SEBI

SHAREHOLDERS OM THE RECORD DATE, THAT IS ON THURSDAY, SEPTEMBER 05, 2024 {THE "ISSUE”). THE ISSUE PRICE The Prasent issua, baing less than 75,000 Lakhs. Our Company is in Compliance with First Provision to Requiation 3 of the SEBI ICOR
FOR THE RIGHTS EQUITY SHARES 15 1.1 TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE | Regulations and Our Lompany Shall File 2 Copy of The Letier of Ufier Prepared in Accordance with The Sebi {ICDR) Reguiabions wilh
“TERMS OF THE ISSUE" ON PAGE 151 OF THE LETTER OF OFFER SEB! for Information and Dissemination an The Websile of SEBI For Infarmative Purposas,

*Assuming full subscription DISCLAIMER CLAUSE OF NSE

FOR ATTENTION OF THE ELIGIBLE EQUITY SHAREHOLDERS OF THE COMPANY ONLY As required, a copy of this latier of offer has been submitted 10 National Stock Exchange of India Limited {hereinafter referrad 1o as NSE),

1SSUE PROGRAMME NSE has given vide its letterref. No. NSE/LIST/42377 dated Awgust 12, 2024 permission fo the issuer to use the exchange's name in this

- ek dol : — —— letler of offer as ong of the stock exchanges on whech this issuer's securifies are proposad to be listed, The exchange has scrutinized this
LAST DATE FOR ON MARKET RENUNCIATIONS | ISSUE CLOSES ON |atter of offir for its limited intermal purpese of deciding on the matter of granting the aforesaid permission o this suer.

TUESDAY, SEPTEMBER 24, 2024

FRIDAY, SEPTEMBER 27, 2024 | Ilis 10 be dishnctly understood thal the aloresald permission given by NSE should nol in any way be deemed or construed that the lefler

A T ) 3 T P 1 y : ;1 of offer has been cleared or approved by NSE; nor doas it in any manner warrant, certify or endorse the cormeciness or completeness of
Jfggﬁu @hbléfzﬂ:ﬁﬁm 2 n: :jﬁ Pﬁgﬁ:ﬁfﬂﬂmﬂ}ﬂﬂ;ﬂﬁe; R ,; fmr i nl mﬁ;ﬁiﬂrﬁ‘fm ng' E;;Edln Siira ot any of the contents of this letter of offer; nor does #warrant that this Issuer's securities will be listed or will conlinue to be Bsted on the

ISSUE OPENS ON
THURSDAY, SEPTEMBER 19, 2024

Every parson who desires (o apply for or olharwise acquire any securibes of this 1ssuer may do 50 pursuant to indepandent inguiry,
invesfigation and anakysis and shall not have any claim against the Exchange whatsoever by reason of any koss which may be sufferad
by such person consequent 1o or in connection with such subscription (acguisition whether by reason of anything stated or omitied lobe
stated hamain or any oiher reason whatsoever,

; : . : | Exchange; nor does it 1ake any responsibility for the financial or other soundness of this Isseer, its promatars, its managemant or any
# Our Board or a duly authorized commiltse thereol will have the rght o extend the Issue perlod 25 1f may deferming fram time to ime B! | crhame or project of this Issuer,
nof excesding 30 {thirty| days from the 'ssue Opening Date (inclusive of the [ssue Opening Datel. Further, no withdrawal of Application |
shatl be permitted by any Applicant affer the lssue Closing Date
Simple, Safe, Smart way of Application.
q SB q ot | " Application Supported by Blocked Amount (ASBA) is a batter way of applying to issues by simply
blocking the fund in the bank account, imvestorz can avail the same. For details, check seclion on DISCLAIMER CLAUSE OF BSE
ASEA bedow, BSE Limited ["the Exchange”) has given vide its letier dated Sugust 21, 2024, permigsion to this Company to use the Exchange's name
PROCESS OF MAKING AN APPLICATION IN THEISSUE in thas Letter of Offer as the stock exchange on which this Company's securities are propesed to be listed, The Exchangs has scrubinized
this latter of offer for its Bmited intemal purpose of deciding on the matter of granting the aforesaid parmission to this Comgany, The
In accardance with Regutaticn 76 of the SEBI ICDR Regulations, the SEBI Rights lssue Circulars and the ASBA Circulars, all lﬁ el it R e : e
Sharsholders desiring o make an Application in this |ssue are mandalonly raquired to usa the ASBA process, Shareholders should I ' . - = folor-
carefully read the provisions applicabée to such Applications before making thesr Application throwgh ASBA ) J TP N CMGORG R0 RS O DI SIS G35 01 1D it S RO 0

_ i o . . Warrant that this Company's secunties will be listed or will continue 1o be listed on the Exchange; or
Fordetails, see "Making ofan Application through the ASBA process” on Page 133, oftha Letter of Offar. " Take any responaibility for the financial or other socundness of this Company, its promoters, its management or any scheme or
projectofthis Company,

" Making of an Application through the ASBA process .
- e - _ | hecwith the ASBA fagil i ASBAenablad bank ac with SCSE and it should mot for any reason be deamed or construed that this letler of offer has been cleared or approved by the Exchanga. Every
Investor, wishing to participate in the |ssue through the cility, is required fo have an enabled bank account with SC3Bs, person who desires 1o apply for or otherwise acquires any securities of this Company may do so pursuant to independsnt inguiry

prior to making the Applicaion. Investors desinng o make an Apphcation in the lssue through ASBA process, may submit the Application | nvastigation and analysis and shall not have any claim against the Exchange whatsoever by reason of any koss which may be suffered
Form in physical mode to the Designated Branches of the SC-SB or online! electronic Application through the website of the SCSBs (if] by such person consequent to or in connection with such subscription/acqusition whethiar by reason of anything stated or omitted to be
made avaable by such SCSB) for authonzing such SCSE to block Application Monay payable on tha Application in thair raspective | slated herein or forany other reason whatsoever,

ASBAAccounts DISPATCH AND AVAILABILITY OF ISSUE MATERIALS

Investors should ensure that they have cormectiy submitted the Application Form and have provided an authorisation to the SCSB, viathe | In accordance with the SEBI ICDR Regulations and SEBI Rights lssue Circulars, the Letter of Offer, the Abridged Letter of Offer, the
elactronic mods, for blocking funds in the ASBA Account equivalent 1o the Application Money menticned in tne Appication Form, as the | Appication Form, th Rights Entitiemant Letier and other Issua material will ba sent! dispatched oaly 1o the Eligible Equity Sharsholders
case may be, at the time of submission of the Applicalion. For details of making application through ASBA procsss, Eligible Equity | who have provided their Indian address to our Company and who ae locafed in jurisdictions where the offer and sale of the Rights

: R s gk - : Entittement or Rights Equity Shares is permitted under laws of such jurisdiction and does not resull in and may not be construed as, a
Snarsholders are advised 1o referin Making canApplicationthroughths ASS:A process " or page 153 ol the Letisrot Oiler: public offering in such jurisdictions. In case such Eligible Equily Shareholders have provided their valid e-mail address, the Lelter of
. Making of an Application by Eligible Equity Shareholders holding Equity Shares in physical form

Offer, the Abridged Letier of Offer, the Applicstion Form, the Rights Entilemant Letter and other Issue matenal will be sent anly to thew

) _ _ i o _ | valid e-mail address and in case such Elgible Equity Shareholdars have not provided their e-mail address, then the Letter of Offer. the

Please note thatinaccordance with Regulation TTAof the SEBI FCDR Regulations read wilh the SEBI Rights lssee Circulars, the creditof | Abridged Letter of Offer, the Application Form. the Rights Entitiement Letter and other Issue material will be physically dispatched, on a
Rights Enlitiements and Alloiment of Rights Equity Shares shall be made in demalenalized form anly, Accordingly, Eligitds Equity | reasonable-effort basls, 1o the Indian addresses provided by them. In accordance with abave, the dispatch of the Abridged Letter of Offer,
Shareholders holding Equity Shares in physical form as on Record Date and desirous of subscribing to Rights Equily Shares in the ssue | the Application Form, and ather Issue matarial has been compliated in electranic form through email an Monday, September 09, 2024 by
ara advisad to furnish the details of their demat account tothe Registrar or our Company at least two claar Working Days prioeto the Issue | the registrar o the issue i.e. Beetal Financial & Computer Services Private Limited. The shareholders may obtain duplicate copies of the

Closing Date; 1o enable the credit of their Rights Entitiements In their respeciive demat accounts 3l least one day before the lssue Closing | ?I_I:'EF}""-‘E'_“?“ forrn in case they do not receive the application form within a reasonable lime after openimg ofthe right issus fram the office of
| theregistrar,
Daate.,

_ . : _ I _ , _ _| Further, the Latter of Offar will be provided by the Regestrar an behall of our Comipany to the Eligible Equity Shareholders who have
Prio o the fesue Opaning Date, the FRights Enlitiements of inosa Elgible Equily Sharefaldses, among oifiers, whe hokd Equity Sharasin| provided their Indian addresses to cur Company and who make a request in this regard. Incase the Eligible Equity Shareholders have

physical form. as applicable, and whose demat account details are not available with our Company or the Regisirar, shall be crediteding | provided their valid e-mail address, the Letter of Offer will be sent only 1o thewr valid e-mail address and in case the Eligible Equity
demat suspense escrow account opened by our Company. Eligible Equity Shareholders, who hold Equity Shares in physical form, a5 | Sharehoidars hava not provided their e-mail address, then the Letter of Offer will be dspatched, on a reasonable effort basis, 1o the
applicable, a5 on Record Date and who have opened their demat accounts after the Record Date; shall adhere o following procedure for | Indian addresses provided by them

participaling inthe lssue: Investors can also access the Ledter of Offer, the Abridged Letter of Offer and the Applicafion Form (provided that the Eligible Equity

Eligibée Equity Shareholders hoiding Equity Shares in physical form are advised to refer o the procedure for Application by and credit l:lf:’_ Shareholderis eligible to subscribe for the Rights Equity Shares under applicable securities laws) on the websites of:
Rights Equity Shares in "Making of an Application by Ellgible Equity Sharaholders holding Equity Shares in physical form” on . ' QurCompany at www,orientaltiimes. com
page 156:of the Letter of Offer ’ the Registrar 1o the lssue al www. bestalfinancal.in
. Making of an Application by Eligible Equity Shareholders on Plain Paper under ASBA process : tre Stock Exchange al s, ssindia 0o 2 Wi [130indi2.C0M
per P | Eligits Equity Sharsholders can oblain the delads of their respective Rights Entilements from the website of the Registrar at

An Eligible Equity Sharehodder in India who is eligibés bo apgly under the ASBA process may make an Application to subscribe bothe Issus | www beatatfinancial in by entering their DP ID and Client ID or Folio Number (in case of Esgible Equity Shareholdess holding Equity
on piain paperin case of non-receipt of Application Form as detailed above and only such plain paper applications which provide all the | Sharesin physical form). Thelink for the same shall also be available on the website of our Company [1e.. waww.onentaltemex.com),
ditails requirad in larms of Requiation T8 of SEB| ICDR Regulationz shall ba accepted by SC5Bs, In such cases of non-receipt of the | Further, our Company will undertake all adequate steps 1o reach ouf to the Eligible Equity Sharaholders who have provided thesr Indian
Application Form through physical delivery (where applicable) and the Elgible Equity Shareholder nod baing in a pasition te otdain i from .{ address through other means, &5 may be feasibie.
any ofher source, may make an application that is avaiable on the website of the Registrar, Siock Exchanges, slong with the requisite | OTHER IMPORTANT LINKS AND HELPLINE
Application Maoney, to subscrbe 1o the [ssue on plain paper with tha sama dataiis as per the Applicabion Form that is avaiable onlina. An | The Sharehobders can visil followsng links for the below-mentioned purposes: &) Frequently asked questions and onfnel slectronic
Eligitse Eqquity Shareholder shall submil the plain paper Apphcation b the Designated Branch of the SCSB for authonizing such SCSE o | dedicated Shareheiders helpdesk for gusdance on the Application process and resolution of dificullies faced by the Shareholdars:
block Application Money in the said bank account maintained with the same SCSB. Applications on plain paper will not be accepted from | Wivw bestalfinancial. com: b) Updation of e-mail address/ mobile number in the records maintained by ihe: Regisirar or our
any Eligible Equity Shareholdarwho has not provided an Indian address. Company-beetal@beetalfinancial.com; c) Updation of demat account detads by Ehigible Equity Shareholders holding shares in physical

i : _ | form: hitpsuirights.alankit.com ; d} Submission of salf-attastad PAN, client master sheat and demat account details by non- resident
Please note that the Eligible Equity Shareholders who are making the Applcabion an plain paper shall not be entitled to renounce the | £)igitie Equity Sharehoiders at email id at bestal @ibestalfinancial com.
Rights Entitlements and should not utiize the Application Form for any purpose including renunciation even ifitis received subsequently. | jnueciore may contact the Regisfrar orour Company Secretary and Comptiance Officer for any pre-issue or post-Izsue refated matter, All
For delads regarding making apglication on plain paper, Eligibla Equity Sharsholders ane advised to refer 1o "Making of an Application | grevances relaling o the ASBA process, with & copy lo the SCSBs (in case of ASBA process), ghving full defals such a5 name, address
by Eligible Equity Shareholders on Plain Paper under ASBA process” on page 154 of the Letter of Offer, of the Appiicant, contact number{s], E-mall address of the sofef first holder, folio number or demat account number, number of Rights

| Equay Shares appled for, smount blocked (in case of ASBA process), ASBA Account number and the Designaled Branch of the 50585
PLEASE NOTE THAT, IF THE SHAREHOLDERS MAKES AN APFLICATION USING THE APPLICATION FORM AS WELL AS PLAIN | whara the Applicafion Fom of the plain paper applicalion, as the case may be. was suDmiited by the Invesiors along with a photocopy of
PAPER OR MULTIPLE PLAIN PAPER APPLICATIONS, SUCH APPLICATIONS SHALL BE TREATED AS MULTIPLE| e scknowledgement siip (in case of ASEA process), Fordefads onihe ASBA process, see "Terms of the Issue " on page 151

APPLICATIONS AND ARE LIABLE TO BE REJECTED. BANKER TO THE ISSUE AND REFUND BANK: Canara Bank

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS MONITORING AGENCY: Mot Applicable
In accordance with Requiation 774 of the SEBI ICDR Regulations read with the SEBI Rights |ssue Circular, the credit of Rights | FOR RISKFACTOR AND OTHER DETAILS, KINDLY REFER TO THE LETTER OF OFFER/ABRIDGED LETTER OF OFFER.

Entitlements and Alloiment of Rights Equity Shares shall be made in dematenialized form only, Prior Lo the lssue Opening Date ie, | REGISTRAR TO THE ISSUE

Sepiember 19, 2024, our Company shall credit the Rights Entitlements 1o (i) the demat accounts of the Eligible Equity Shareholders |

holding the Equity Shares in dermaterialised form; and (i) a demat suspense escrow account (namealy, *Oriental Trimex Limited Rights | %ET}:\L

lssue’) apened by our Company, for the Eligible Equity Sharaholders which would comprise Rights Entitlernants relating to (a} Equity | ) _

Shares held in a demat suspense account pursuant o Regulation 39 of the SEBI Listing Regulations; or (b) Equity Shares held in the | E"“"t“" Financial & Computer EEW'FH (F) Lid &y

account of [EPF authorty: or {c) the demat accounts of the Eligible Equity Shareholder which ara frozen or dedails of which are | Address: Beetal House, 3rd Floor, 99, Madangir, New Delh - 110062
Rk Ly ; : R : ; : . ' Email: beetaldaimamad com, Website: wenw beetallinancial com

unavailable with our Company orwith the Registraran the Recard Date; or (d) Equily Shares hald by Eligible Equity Shareholders halding | P I beatal sl sraatoa

Equity Shares in physical form as on Record Date where details of demat accounts are nof provided by Eligible Equity Sharsholders to| Telephone: 011- 299957251@3 | Contact Person: Mr. Punit Kumar Mittal

our Company nr.Ha;ﬂtrar; or (&) credit of the Rights Enfiflaments retumedireversediailed; or {f) the ownaership of the Equity Shares | SEBI Registration No.: INR UDC@EEE

curranthy under dispute, incuding any cour proceadings. Eligite Equity Shareholders are requestad o provide retevant details (such as.'t'

copies of sell-aliested PAN and cient master sheet of demat account elc., detaiis! reconds confirming the begal and beneficial ownership | For ORIENTAL TRIMEX le‘;ﬁ?
of their rezpective Equity Shares) tothe Company of the Registrar not later than two Working Days prior o the |ssue Closing Date e, I:-',rii ) ok
; j Date: 16.09.2024 (Rajesh Kumar Punia)

Gaplerber 25, 2024 to enable the cradit of their Rights Entitemants by way of transfer from the demalt suspanse escrow account to their |

o [ Place: Mew Delhi Managing Director
dermat account at beas! one day before the Issue Closing Date, to enable such Eligible Equity Shareholders to make anapplication nthis| =0 ™ o ; ; cig A i .
fssue, and this communication shall serve as an intimation to such Eligible Equity Shareholders in this regard. Such Eligible Equity | Lisdhiel; L TRy IS ARG, SU A0E 10 1OKH (RTEQINSHD SYOUES, TSNSl 0oaenans Mg clle ConSU(NNS K sie

Ehat.*em!dars are also ruquasle?u.:l lo ansure that their demat account. details of which have been provided 1o tha Cempany or 1hei i;”;‘{frm’jj :;I;'Sﬂ E"f'f'-'?]~’_:|5 i‘:ﬁ:; Erf';?;ﬂ T‘id; ;:f:}:j nrl;{iiﬂ;;gi zga &iutu;]n;a“?; i";zhj;?;;ﬁ |: ﬁﬁbi ;lmadllni .’-i-;:nm::fd Sﬁﬁ;ﬂﬁgﬁ
Registrar accountis active o facilitate the sforementioned iransfer. WiwW naeindiz.com. investors should note that investment in equity shares mvolve & high degree of risk snd are requested fo refer fo the
PLEASE NOTE THAT THE ELIGIBLE EQUITY SHAREHOLDERS, WHO HOLD EQUITY SHARES IN PHYSICAL FORM, AEI' Latter of Offer including the sechion “Risk Faclors” beginning on page 24 of the Letter of Offer. This announcemen! has been prapared for
APPLICABLE, AS ON RECORD DATE AND WHO HAVE NOT FURNISHED THE DETAILS OF THEIR RESPECTIVE DEMAT | publication in india and may not be released in the United States. This announcement does not constitute an offer of Rights Equity
ACCOUNTS TO THE REGISTRAR OR OUR COMPANY AT LEAST TWO WORKING DAYS PRIOR TO THE ISSUE CLOSING DATE, i aiares for zale in amy junsdichion, moluding five Unifed Sigfes, amd any Rights Eqimy Shares describea m s snnouncement may nof be
SHALL NOT BE ELIGIBLE TO MAKE AN APPLICATION FOR RIGHTS EQUITY SHARES AGAINST THEIR RIGHTS | offered or soid in the Unled States absen! registrafion under the LIS Secunlies Act of 1933 as amendsd, or an exemplion froam

ENTITLEMENTS WITH RESPECT TO THE EQUITY SHARES HELD IN PHYSICAL FORM, AS APPLICABLE. | registralion. There will be no public offering of Rights Equity Shares in the United States.

vl NATIONAL FERTILIZERS LIMITED

[A Gowt. of India Undertaking)

Ll e

Phone—0120 2412794, 2412845, Fax: 0120 2412218

e-PROCUREMENT NOTICE
Ref No : NFL/Mktg-D/PDM/2024-25/02 Date : 16.09.2024
Bids ara invited from the prospective bidders for procurement of Potash
Derived from Molasses-PDM (Granulated) for further marketing in

various slales. For details visit website: https:/fetenders.gov.in
eprocurala {e-tandaring) & w.nationalfertili .CO

{(Homepage). E-Tender No 2024 NFL_208115_1. Last dale of Bid
submission date / Opening of Technical Bid documeant is - 15.30 Hrs on
26.09.2024 [ 15.30 Hrs on 27.09.2024. Any Comigendum (s) to this
tender shall be published only on our websites, DGM (Mktg-D)

SRI GBK RESOURCES PVT. LTD.

CIN: LT 1 200MB 1 882PTCOSET1 1
Regd. Ofce: Room No. 0125, The Chamibera Mall, 1865 Rugclangs Man Poad, Koats-700107
Ted: 033-4001 T305; email: gbresourcesigmal.oom

NOTICE OF THE EXTRAORDINARY GENERAL MEETING

MNotice 8 hareby gren thal an Extraordnary Genoral Moating (EGM) of tha Egquity
Sharsfoicens of tha Company will ba heid on Tuescday, 17th Septembern, 2024 at 10.00
am & the registared office ol 1he Company 10 appiove the buny-back of upto 8,25.000
Equity Shares of Ra. 10/- sach ol tha Company af a price of As. 58.00 par equity alhamn
Pleass noto Thal he EGM o approve tha buy-back will bo hold of a shorier notics for
winch consiend of ol {100%) the sharehoidens of the company has been oblaned

Thes Compiiny has seni Nolios comaaning the EGM on 15th Seplambey, 2024 through
amad 1o all the shansholders of the Company al thedr respective emall addresses
rsusiane with P Company and he samd has also been send through hand Selhery

For SR GBK RESOURCES PVT. LTD.
Sl
Diractor

“IMPORTANT

Whlst care 1s taken prior (o acceptance of advertising copy. It 1s
ot possible to verify s coments, The Indian Express Limited
cannot be held responsibile for such contents, nor for any loss of
damage mcurred as o result of trunsactions with companies, asso
clations or individuals advertising in its newspapers or publica
tions. We therefore recommend that readers make necessan
mguings before sending any monies or éntenng nlo any agree-
ments with advertisers or otherwise acting on an advertiscment in
any manner whatsoever. Registered letters are not accepted in
response (o box number advertisement.”

financialexp.epaprin

firnanmnacoralexpres

Kolkata
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